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Coram :
R. VARADHARAIJAN,
Hon’ble Member (Judicial)
For the Petitioner /applicant : Mr. Abhishek Chauhan & Mr.

Ritwiz Rishabh, Advocate

For the Respondent/Corporate Debtor :
For the Intervener : Ms. Lakshmi Gurung, Standing
Counsel, Income tax Deptt.

ORDER

Due to paucity of time arising out of sitting in the Principal Bench, the
matter was not able to be taken up. Hence, the same is adjourned to

30.1.2018.
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